
IM THE CENTRAL ADr-l IN ISTR AT lUE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI,

s

OA 0,1 73/87 CF DECISION; 28.08.1 992

Shri Rsdhey Shysm Applicant

Shri 3ant Lai Counsel for the applicant

Versus

Union of India Ors'. Respondents

Shri P,P« Khura-na Counsel for the respondents

CCRAns

The Hon*bl® nr, P.K^ KAF^THAj Vice Ch2irrnan(3)

The Hon'ble Nr, B.N. DHOUMDIYAL, riambBr(A )

1, Whether Reporters of local papers may fae alloued
to ses ths Dudgemant? M

2, To be rsfsrrsd to the Reportsrs or not?

3UDGEr-1ENT

(of the Bench delivsred by
Hon'ble Plember Shri B.N.Dhoundiyal)

This CA has been filed by Shri Rsdhey Shyam, a

Sorting Postman, working in the Post and Telegraphs, Delhi

against the impugned'order dated 3,6.83, issued by the

Director Ganeral, Post and Telegraphs, Neu Delhi, revising

the pay of certain categories of P&T staff, but denying the

same bsnefits to selection qrado Postmsn.
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2. The applicant uas sppointed as Postman in 1952

and uas loter pranioted, to selection grade of Ra,225-330.

Ths impugned order dsted 3,>6.03 revised ^ the pay of

(i) Sub-Insp^©cfcors (ii) Higher Grade Uiremsn

(iii) Tslegraph .0versGsrs (iu)-Sorting Postmen.and

(u) Head Main Guards to 250-.5-'326-EB-8-350 u.e,f.

Later, it u as decided in CDttipliance ijith tha Ausrd of

the Board of Arbitration that the revision will take

effect notionally from 1,1,75 end arrears arising out of

th© pay fixation u/ill bs alloued- from 1,1,73, Tha

selection grade postmen uere in the same grade as

Sorting. Postmen and even though they uere also given. the

pay. scale of Rs,260="350, they usre denied arrears of pay

includi'ng increments. The TEpresentetion submitted by

ths applicant on 18,10,84 and the appeal submitted on

15,3»B5 did not elicit any reply, Ths applicant prays

that the respondents be directsd to in elude the selection

grade postmen in tha list of bsneficiarigs mentioned in

their letter dated 3,6,83, with all consgquential benefits,
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3. The respondents have stated that out of 9 categoriss

of employees^ only 2 categoriss namelyj Sorting Pastnen

and Head f'Iziil Guards, were giyan the benefit of

retrospective revision u»E.fo 1,1,75 by the Board of

Arbitration snd the selection grade postmen uere not s

party to this suard, Houeuer, the question of stepping

up of the pay of the seniors in whose case sema snomely

occurs is under exemination in the Department, The pay

scalas of Selection Grade Postmen and the Sorting Postmen

ere the same but the cadres are different. The cadre

of Selsction Grsde Postmen wss temporary one created

under the 2Dfa promotion schcmsj which use later abolished,

The respondents have also raised objections regarding

limitationj es the impugned order uas issued on 3„5,83

Lfhereas, the application uss filed in 1 987,

4, Ua have heard the. arguments sddrsssed st the Bar

by the learned counsel for both parties and perussd the

documents placed on record. As regards the preliminary

objection, regarding limitation, the question has been

considered by this Tribunal, snd an order was passed on

20,3.87, rejecting the application for cone'• nation of
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delay, Houever, this matter uss reviewed and it was held

that since the appeal to the Director General Telsgraphs

uas made on 1-5.3.85, and the application before .the Tribunal

was filfid on 11,2,87, the delay was of a feu months only.

This uas condoned uide order issued on 10<,7«87. There is

some force in ths contention of the applicant that both

the Sslection Grade Postmen and Sorting Pitmen are
»

basically postmsn enjoying the same pay scale and grant .

of revision of seals to one category'of postmen and its

denial to the other, uould be srbitrary. The category

I

of Sslsction Grade Postmen uas introduced u„e.f, 1.5„74

on the basis of the instructions contained in the PwT

Board letter dated 15,6.74, providing 2Q% of the number

of posts of Postman, Village Postmen and Stamp Vendors

to be upgraded from tha scale of Rs.21'0-«270 to Rs,225-350, •

It uas clarified that;-

^'The additional posts provided on the abov® basis uill

carry higher responsibility and may be utilised for

supervisory or supervisory-cum-oparative duties ®t

the discretion of the competent authority. These uill

be identified by the competent authority,"
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5. Thus it appears that these posts were catsgorisad

as those having higher responsibilities than the Postmen,

yhen the revision of payscale of Sorting Postmen was

given retrospective effect from 1.1oVS, it should have

been applied to the other categories of the same grade.

In a similar case, G, Panneersalvam Ovorsesr Postman Vs.

D.G. P&T Meu! Delhi and Others (T,A,Noa888/e65 Radras Bench,
• /

C,A.T. decided on 27.ir.85), It was held that the revised

pay scale would be equally applicable to the categordes

of Head Postmen and Overseer Postmen u« e. f. 1.1.75, There

is no reason uhy a distinction should be made in case of

Selection Grade Postmen,

5, In the conspectus of the facts and circumstances

of the cgSB, ue hold that the applicant is entitled to

succeed, The respondents are directed to incL ude the

category of Selection Grade Postmen in the list of

beneficiaries mentioned in the respondents letter date d

3,5.83 and give thsm the benefit of notional pay revised

Uefiaf. 1,1,75 and arrears srising out of such pay fixation
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u«e.f, 1e1.78o The respondents shall comply with the

above direct5.ons, expeditiously and preferably^ within
;

s period of three months,fTram the date of receipt of

this order,

7, There will be no order as to costs,

1.A• 7 ^
(B.N. DHDUNOIYAL) ' (P.K, KARTHA)

WEriBER(A) VICE CHAIRFiAN(3')
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